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OPEN t;OtRT 

IN THE t;ENTRAJ,. ADAlNist.HAnvE TRIB~AL, Al-LAHABAD 

* * * 
Allahabad : rated this 19th day August, 1999 

uontempt petition No.64 of 1998 

In 

Original Application No.580 of 1996 

Hon• ble Mr. s. lllyal, A.M. 

Hont ble Mr. SKI Naqvi, J.M. 

Ram Bachan s;o Nithali 
R/o Gadran, . 
Post-Nagsar D.stt- Ghazl.pur. 

(sri SK I:Pi I sri !:)K. Mishr a, Advocates) 

• • • • 

versus 

sri MK Agrawal, . 
ll R. M. Eastern Ral.lway, 
Mug hal sar ai , 
D.stricL varanasi. 

(sri prashant Mathur, Advo<;ate) 

• Applicant 

• • • • .Respondent 

By Hoo• ble Mr. s. J:Nal, A.M. 

This contempt petition was filed with a prayer 

to draw contempt proceedings against the Opp. Party 

for deliberately disobeying the arc:;1er dated !1-8-1997 

in 0A No. 580 Of 1996. 

2. In the above OA a direction was given to the 

Opp. Party to reconstruct the leave account after 

taking into account the leave due to the applicant 
• 

for the period from 31-!2-77 and thereafter calculate 

whether the applicant is entitled to any further leave 

en<;ashment in addltion to what has already been granted 

to him. This exercise preferab,J.y be qone associating 

the applicant who should also produce before the 

r espondents whatever documents are available with 

\-- him as regards the leave due to him. In case it is 
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found that more than 35 days' leave was due to the 

applicant at the time of his retirement he should be 

given encashment Of the same within four weeks from 

completion of the exercise. 

3. The Opp. Party has· filed a counter reply in which 

it has been mentioned that the Opp. Partv has issued 

letter dated 3-11-1997 to the applicant for restructuring 

leave account from 15-5-1961 but the applicant failed 

to furnish any particulars. The Opp. Party also 

menti oned that leave record of the applicant has been 

traced out an d l ea ve ac~ount. tlo~ oeeu pr~poreu oy tne 

Railway Acjllinis tration c;ocor ~ng to whi ch the 0 ppli ~::lut 

\Jo~ tutJ..I..J.~u t.v tJ ., ~ol-dt Ot turtner 120 Odys . For lA> days 

poyment. no~ been ffidQe to t he applicant vide c.o. 7 

No.100010 da t ed 0 9-l0-1998 to the tune of Rs.15.atoj-. 

The Opp. Party has annexed a photocopy of the payment 

made to the applicant and reiterated that after 

r~truction 12:> day s of earned l eace was standing in 

the credit of the applicant. 

4. Learned cOuns el for the applicant contests this 

position and mentions that addition of leave to the 

credit of the applicant from 15-5-1961 to 31-12.-1977 

shoul d hace resulted in a balance Of 240 days and not 

120 days. since the Opp. Party has mentioned that 

the l eave accounthas been restr uctured after taking the 

perio a whichw as earlier in the account and the account 

of 1 eave standing to the crecti t Of the applicant after 

r estruction of of l eave has been encashed, we find that 

no deliberate disobedience of the order of the Tribuual 

in the OA is made out. We, therefore. discharge notices 

in this c ase and c onsi gnl the case to records. 

Me&t."'Ji Me (A) 
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